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[Mr. Mohd. Tahir]

I think, Sir, that the word “Constitution” is more appropriate and comprehensive. If
my friends accept it, it may be used instead of the word “Chapter”.

Mr. President : The question is:

“That for article 138, the following be substituted :—

‘The President may make such provision as he thinks fit for the discharge of the functions of the Governor
of a State in any contingency not provided for in this Chapter.” ”

The amendment was adopted.
Mr. President : The question is:
“That in article 138, for the word ‘Chapter’ the word ‘Constitution’ be substituted.” ”
The amendment was negatived.
Mr. President : The question is:
“That article 138, stand part of the Constitution.”
The motion was adopted.

Article 138, as amended, was added to the Constitution.

Articles 139 and 140

Mr. President : These will have to be dropped as being inconsistent with the
decision already taken, but I am told that it is necessary to formally put them to the vote.

The question is:
“That article 139 stand part of the Constitution.”
The motion was negatived.
Article 139 was deleted from the Constitution.
Mr. President : The question is:
“That article 140 stand part of the Constitution.”
The motion was negatived.

Article 140 was deleted from the Constitution.

Article 141

Mr. President : As regards this article, there are one or two amendments. There is
amendment No. 2148 and to that there is an amendment No. 170 in List III by Pandit
Thakur Das Bhargava.

(Amendment Nos. 2148, No. 170 in List III, and Nos. 2149 to 2152 were not
moved.)

Mr. President : The question is:
“That article 141 stand part of the Constitution.”
The motion was adopted.

Article 141 was added to the Constitution.



